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IN THE CENTRAL ADMINISTRATIVE TRIBUP$Z 

HYDERABAD BENCH : AT HYDERABAD. 

** * 

O.A, 1405/93 	 Dt• of Decision : 30,3.94 

K. Adam 	 .. Applicant 

'Is 

1. Railway Board, Represented by 
its Secretary, Rail Shavan, 
New Delhi, 

The General Manager, 
South Central Railway, 
Rail Nilayam, 
Secunderabad. 

Divisional Railway Manager, 
5C Railway, Cuntakal, 

Senior Divisional Personnel Officer, 
South Central Railway, Cuntakal, 

.. Respondents. 

Ccunsel for the Applicant ; Mr. P. Krishna Reddy 

Counsel for the Respondents: Mr, V. Bhimanra,Addl.CGSC 

CORAFI: 

THE HON'BLE JUSTICE SHRI V. NEELADRI RAO 	VICE CHAIRMAN 

THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN,) 



OA.1405/93 

Oudgement 

( As per Hon. fir. Justice V. Neeladri Rae, Vice Chairman ) 

Heard Sri P. Krishna Reddy, learned counsel for the 

applicant and Sri V. Shimanna, learned counsei for the 

respondents. 

This GA was filed praying for a direction to the 

respondents to pertrtt the applicant to retain the Railway 

quarter No.789/F, Santhi Nagar, Type—I, Guntakal; not to 

collect penal rentals of Rs,498/— p.m. and to return the 

excess amount collected from the month of June, 1991, and 

to set aside the order No.G/P.555/Dsl/GRL/Vol.I\f dated 

7-10-1993. 

The Pacts which give raise to this GA are as under 

The quarter No.789/F, Santhi Nagar, was allotted to the 

applicant when he was working as Electrical Fitter in Diesel 
p 

Lace Shed, Guntakal, dueto exigencies of service, the 

applicant was transferred to Castle Rock in Hubli Division 

on promotion as Fitter Grade I as per order dated 29-3-1990. 

He was retransferred to Guntakal by order dated 24-4-1991 and 

he joined in Guntakal on 5-5-1991. The applicant pleads 

that after he was ttDnoPn..nr4 4-,.. u-11 
 

a representation dated 6-4-1990 praying for retention of 

quarter at Guntakal and after he had come back to Guntakal 

he submitted a representation on 12-7-1991 praying for 

regularisation of quarter No.789/F in his name from the date 

he was transferred to Hubli. But it is stated for the 

respondents that they received the representation of the 

applicant for retention of the quarter for the first time 

only on 24-5-1993 and fthey had not received any representation 

af the applicant in regard to the same prior to that date. 
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As per rules, the employee on transfer is permitted to 

retain the quarters at the place from which he was transferred 

for a period of two months from the date of relieving on 

normal rate and he can be permitted to retain the same for 

six more months on normal rent if the transfer is due to 

administrative exigencies. 

It is stated for the applicant that for want of suitable 

skilled Artisanzin the Hubli Division, the skilled Artisans 

are being transferred from Cuntakal to Hubli Division on 

rotation and they are being retransferrecj on expiry of eight 

months and due to the administrative exigencies the applicant 

retransfer was due to administrative exigencies, the applicant 

cannot be penalised and hence the penal rent should not Fin 
coLlected. 

C -------------------------------- 

within eight months and in such case the skilled Artisan is 

not only entitled to retain the quarter for eight months but 

it also hap, to be regul*rised in the name of the employee 

after retransferrAW and when the prolonged period of stay of 

the applicant at Hubli Division beyond eight months is not at 

his request but due to administrative exigencies, we feel that 

it is just and proper to pass the following order 

The normal rent ha4to be collected from the applicant for 

the first eight months aed after re44ev4eg=oe the applicant 

NJulAfrom Cuntakal Diesel Shed, bhe quarter No.789/F, Santhi Nagar, 

Type-I, Cuntakal, haftto be regularised in the name of the 

applicant from 5-5-1'1991 the date on which he joineduntakal 

on retransfer. The applicant had to pay the penal rent from 

the dateIof expiry of eight months after the date of his -ç  I \4 J 

at Cuntaka]. Diesel Shed till 4-5-1991 as it is 
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stated for the respondents that the applicant's request for 

retention for quarter was not received, Excess amount collect- 

ed towards rent if any ha to be refunded by 31-5-1994. 

7. 	The CA is ordered accordingly. No costs. 

(R. Rangarajan) 	 (v. Neeladri Rao) 
Member(Admn.) 	 Vice-Chairman 

Dated 	(larch 30, 1994 
Dictated in the Open Court 
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Deputy Regxstrar(Judl.) 

copy to:- 

Secretary, Railway Board, Rail Bhavan, New Delhi. 	— 

The General Manager, South Central Railway, Rail Nilayam, 

3 	Divisional Railway Manager, S.C.Railway, Cuntakal. 

Senior Divisional Personnel Orficer, South Central Railway 
Guntakal, 

One copy to Sri. P.Krishna Reddy, advocate, CAT, Hyd, 

One copy to Sri. V.Bhirnanna, SC for Rlys, CAT, Hyd. 

7••• One copy to Library, CAT, Hyd, 

8. One spare copy. 


